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SOME HON. MEMBERS: The “Noes”
have it.

MR. DEPUTY-SPEAKER: Let the
Lobbies be cleared. Lobbies have been
cleared. The question is....

SHRI K. C. PANT: Before you put
the question, Sir, I would request them
to consider seriously what would be the

q es if extensiom is not granted.
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MR. DEPUTY-SPEAKER: Let us take.

it in a light-hearted manner. Let us not
take it seriously. I will pow put the
question to the vote of the House,

The question is:

“Thaf this House approves the conti-
nuance in force of the Proclamatiom,
dated the 3rd March, 1973, in respect
of Orissa, issued under article 356 of
the Constitution by the President, for
a further period of six months with
effect from........

SOME HON. MEMBERS: We are not
pressing for a division now.

MR. DEPUTY-SPEAKER: The question

is*

“That this House approves the conti-
nuance in force of the Proclamation,
dated the 3rd March, 1973, in respect
of Orissa, issued under article 356 of
the C ion by the President, for
a further period of six months with
effect from the 26th September, 1973."

The motion was adopted.

15.37 hrs.

STATUTORY RESOLUTION RE. FIXA-
TION OF MAXIMUM AMOUNT OF
LOAN FOR THE ORISSA STATE
ELECTRICITY BOARD

MR. DEPUTY-SPEAKER: The next
Resolution also relates to the State of
Orissa. Dr. K. L. Rao.
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THE MINISTER OF IRRIGATION
AND POWER. (DR. K. L. RAO): I beg
to move the following Resolution:

“WHEREAS in pursuance of sub-
section (3) of sectiom 65 of the Electri-
city (Supply) Act, 1948 (54 of 1948),
the Government of Orissa has, with the
approval of the Orissa Legislative
Assembly, fixed under notification No.
EL. IV-17|71-19127, dated the 2nd July,
1971, the maximum amount as rupees
fifty crores for the purposes of sub-sec-
tion (1) of the said section 65 with
effect from the 2nd July, 1971;

AND WHEREAS the Orissa Legis-
Orissa proposes to raise the aforesaid
maximum amount to rupees seventy-
five crores;

AND WHEREAS the Orissa Legis-
lative Assembly has been dissolved;

AND WHEREAS under the Pro-
clamation dated 3rd March, 1973,
issued by the President under article

356 of the Constitution, the powers of
the State Legislature are exercisable by
Parliament;

NOW THEREFORE, it is hereby re-
solved that Lok Sabha do accord
approval to the proposal of the Gov-
ernment of Orissa to fix, under sub-
section (3) of section 65 of the Electri-
city (Supply) Act, 1948 (54 of 1948),
the maximum amount as rupees seventy-
five crores which the Orissa State Elec-
tricity Board may at any time have on
loan under sub-section (1) of the said -
section 65.”

This Resolution seeks to empower the
Orissa  State Electricity Board to raise
borrowings upto Rs. 75 crores. The pre-
sent limit is Rs. 50 crores. They have
a large programme of electrification and
transmission and they want assistance by
way of more borrowings. As the Assem-
bly there has been dissolved and the
powers of the State Legislature are exer-
cisable by Parliament, T havs brought for-
ward this ResoMution to seek ths approval
of the House to the proposal of the Orissa
Government to fix the borrowing limit of
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the Orissa State Electricity Board  at
Rs. 75 -crores.

1 request that if® House may approve of
it.

MR. DEPUTY-SPEAKER. Resolution

moved:

“WHEREAS in pursuance of sub-
section (3) of section 65 of the Electri-
city (Supply) Act, 1948 (54 of 1948),
the Government of Orissa has, with the
approval of the Orissa Legislative
Assembly, fixed under notification No.
EL. IV-17|71-19127, dated the 2nd July,
1971, the maximum amount as rupees
fifty crores for the purposes of sub-sec-
tion (1) of the said section 65 with
effect from the 2nd July, 1971;

AND WHEREAS the Government of
Orissa proposes to raise the aforesaid
maximum amount to rupees seventy-
five crores;

AND WHEREAS the Orissa Legis-
lative Assembly has been dissolved;

AND WHEREAS under the Pro-
clamation dated 3rd March, - 1973,
jssued by the President under article
356 of the Constitution, The powers of
the State Legislatore are exercisable by
Parliament;

NOW THEREFORE, it is hereby re-
solved that Lok Sabha do accord
approval to the proposal of the Gov-
ernment of Orissa to fix, under sub-
section (3) of section 65 of the Blectri-
city (Supply) Act, 1948 (54 of 1948),
the maximum amount as rupees seventy-
five crores which the Orissa State Elec-
tricity Board may at any time have on
loan under sub.section (1) of the said
section 65.”
Mr. Panda.... He is not here. Mr.
Kachwai.
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SHRJ JAGANNATHA RAO (Chatra-
pur): While I raise to support the reso-
lution, I wish to make a few observations.

We are not supplied with a copy of the
Progress report of the Orissa State Elec-
tricity Board for the previous years. If
it had been done, we would bave been in
a better position to appreciate the work
done by the Orissa State Electricity Board
and gzlso would be in a positiom to see

" whether the monies are properly utilised
for the development of electricity in the
State,

Ope point 1 would like to urge upon
is that this Electricity Board is in charge
of construction of electricity projects.
Take for instance the Balemela project
which iz a joint venture wiih the Andhra
Pradesh Government. It was started years
ago. The original cost was estimated at
Rs. 25 crores. Now the cost has gone
up to Rs. 50 crores. I understand the
Andhra Pradesh Government is not will-
ing to pay its duoe share of the increased
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cosis. So the compistion of the project
is wmaturally delayed and delay naturally
entails - escalation of. costs which is a
paiional loss. This aspect has to be taken
into copsideration. Now, two turbines
will be activised in a month or two. 1
was fold that a Minister from Russia is
expecied and thers will be a formal
insuguration. But the state of affairs 13
that there are no transmission lin=s. Power
will be generated but Orissa will not get
one kilowatt of powér becauss there are

"nmo trnsinission lines. Weé hivé to give

power to the Andhra Pradesh Govern-
ment and they have laid the transmission
lines. This is poor planning. When a
power project is constructed they should
simultaneously take up the iaying of the
220 Kvs transmission lines. But that is
not dome. Now as it is said in' the
report they will start the work., Regard-
ing the Balimela project, when I was
there last week I did not see amy tower
being erected. There is no use starting
from the other end. They should start
from the side where power .is generated.
Notbing is done. Then with regard to
irrigation schemes, the dam is completed
but the channels are not comstructed.
This way, valuable time is lost. This poor
planning has become an inherent weak-
ness in all these projects. I request him
to look into the matter, He should see
that in future with commencement of
power projects, and action started with
regard to generation of power, simultan-
eously, action should also be taken for
laying of the transmission lines. They
could have taken the line to Jeypore
which is just 30 miles away. They could
connect it to the Grid. Nothing has
been done.

As far as the Machkund hydel project
is concermed, it is a joint venture of
Andhra Pradesh and Orissa. The reservoir
is getting silted up and T do not know
what the Joint Board is doing about it
There is no proper water storage, It gets
dried up. Production of power is zot.
This should be looked ioto. So far as
the Orissa Electricity Board is concerned,
it seems to be in the red mow. At one
time it was doing welll. It has now got
over-draft with State Bank worth so many
lacks. Tt has also got from LIC and
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«other institutions, Also I would like to
know whether the money. has been wutilised
dor the poojects actually. Was it utilised
for the project proper? Or, was ti used
dor their- own TA ete. or for their own
widys and means position? | would like
-t0 know about that. ] am not very- happy
with the performance of the Otissa State
Electricity Board.

The Electricity, Beard _has got phced

its mdenu for the requircmemt of steel -
Should they mnot &

for lh: Afuture years.
*have placed their requirements with the
HSL sa that this may be supplied in
ime? ‘Should they not say, what they
require? They did not do that, They

‘want to purchase in the blackmarket, at
such high cost, and also with so much ~

of leakage. They should place order with
‘HSL and over and above that if they
Tequirc they could go to open market.
Bug that is not done. I appeal to Dr.
‘Rao to look into this matter carefully.

In the other which ded
<this debate, it has been started lhlt cer-
tain industries are coming up there, and
licence has been granted, Licence for
-one aluminium plant with 30,000 tonnes

Aahat;

capacity at Jeypore was granted. You,

“have to calculate the cost at Jeypore
+where the project is to be located. It
should be at no profit no loss basis. This
is a- big aluminium umit with 30,000
“tohnes capacity which consumes bulk
power. This aspect has got to be looked
into. The Electricity Board has got to
4o the needful in the matter. 1 spoke
#o the Governor also about it. 1 don't
think fhat anything has been dome. For
this industry land has also been acquired
and the Electricity Board is unwilling to

give power, If you give at eight or ten
paise per kilowatt no industry could
come up. There is the ferro-silicon

plant in the lower division of the district.
One entrepreneur has set up a plant and
‘he i doing wery well. But he is not
given power. I brought this also to the
notice of the Governor. 1 don't think
that anythihg has been dome. 1 request
Dr. Rao to look into it. He is in overall
charge of power production in the coun-
try ar a whole and the responsibility
‘most be his. He should take up the
“Upper Kolab and Indravathi as central
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projects. The first one generates 240 M.W.

ofpowerandthemdonc,wo M.W.

Yaupleasetakcuplhumthc;nteraﬂ
of the country so that they may have a
npational grid,

On this occasion, I would like the
Mover would like to know the perform-
ance of the Orissa: State Electricity Board
and also_would like to have their annual
reporis so that we can see what is the
money that is borrowed from the public
and how it is vtilised for the develop-
ment purpose and to sec also whether
any portion of it is entering towards the
;aalaries, ‘D.A., etc

MR. CHAIRMAN: We have given half
an bour ‘for the discussion. ' You please
be brief. Mr. Pmada.

SHRI D. K. PANDA (Bhanjanagar):
Mr. Chairman, Sir, for Orissa, of course,
1 wel this Resoluti At the same
time, I want to make a suggestion that
the power to incir loan should be raised
to Rs. 100 crotes to the State Electricity
Board.

I hope the hon. Minister will agree. with
me that it is necessary, specially, in view
of the fact that it has 10 per cent of the
power potentiality. At the all-India level,
that constitutes 10 per cent of power
potentiality. And therefore, for the pro-
per utilisation of this power, it is neces-
sary tha; the loan-borrowing capacity
of the Board should also be raised to
Rs. 100 crores. This is my first point.

Secondly, whatever may be the capacity.
unless and until the corruption, misappro-
priation of funds and all these things pre-
vailing in the administrative set up are
eradicated, till then we cannot make any
headway. So, I only bring to the notice
of the hon. Minister some of the facts
so that he can take care to see that effec-
tive measures are taken that these do not
recur. Ome crore of ropees worth of ma-
chinery for the Tower from Bellimela to
Rayapgada could not be purchased due to
faction fight between the Government Chief
Engineer and the Board Chief. He said
that the matter gad to be resolved im-
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IShri D. K. Panda]

mediately and that this tower should be
purchased. Secondly, Sir, in he Central
Store of the Orissa State Electricity Board,
Rs. 10 crores worth of electrical compo-
nents are lying waste and unfit. Long long
ago they were purchased at a time when
it was necessary. Now, they have be-
come unfit. Therefore, a probe has to be
miade acmally to find out what is the
stock and how it has become useless and
how they can be utilised. They aré only
damaged ones. As far as the power is
concerned, there is a Consultative Com-
mittee for the .Orissa State Electricity
Board. Shri Rajkishore Samantara is not
at all connected with any electricity work-
ers’ union and I do not know why he
has been taken into the Consultative Com-
mittee. There is ahother man also. In
reply to a question in that very meeting
on the 18th or 19th we found that the
Chairman himself replied that there was
no workcharged employee, but still,
somebody who represents the  workers'
Union has bean taken into the Com-
mittee. Therefore, I request the hon.
Minister to see that only the representative
of the trade union, a person representing
a Federation of 12 unions is taken in.
So, representation to the Orissa State Elec-
tricity Employees Union should be piven.
At least two representations should be given
on the Consultative Committee.

There is somebody there to sabotage
the 132 kwa line. On Tth or so we found
that the S.E. had been sabotaging. Also
he is a party to all these things. On his
own he is entering into politics and en-
tering into trade union activities. This
is the biggest Federation representing 12
unions. We called off the strike after
entering into an agreement with the Gov-
ernment and also the Chairman of the
Board. But, still, in Cuttack and Bhuba-
neshwar, these two to three minor unions
get the support of the Superintending ‘En-
gineer—this is being encouraged by him—
against whom . there is a «harge of mis-
appropriation of Rs. 2} crores. There-
fore, that aspect also should be locked
into. With regard to shortage of funds,
the Chairman of the board is taking the

#
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plea that he is not wble to implement the
wage bomd recommendations in regard to:
electricity workers because of shortage of
funds. We have been demanding and the
workers have also been demanding, and
the public also has been demanding that
the private monopoly houses like the alu-
minium company for whom concessions
and facilities are given in’ electricity rates
should be asked to pay more. For ins-
tance, these big monopoly houses are get-
ting electricity at the rate of 1.5 per unit.
‘When HSL is paying 12 p. per unit, why
should the board not collect more from
these private capitalists, especially at a
time when we are heing asked to pay28

per unit?

300

Therefore, I strongly demand that in

. order to meet the requirements, and in

order to fulfil the demands of the employ-
ees, it is mecessary that their participation
should be epsured at the level of the con-
sultative councils, and the wage board re-
commendations should be implemented, and
to overcome the shortage of funds, the
private monopoly houses should not be
given electricity at these toncessional rates.

- SHRI SHYAM SUNDER MOHAPA-
TRA (Balasore): Dr. K. L. Rao is presid-
ing' over a department which has caused
frustration among millions of people in
our country. Every day, there is power
shortage either in the hospital or in the
consumer homes, and we are in great
trouble.

Rs. 75 crores are now wanted for the
Orissa State Electricity Board. Only last
week, when I was attending a meeting of
the district consultative committee in Orissa
on how to sponsor small industries in my
State, the executive engineer, electricity,
came and firmly said that there could be
no development because they could not
supply more power. If this is the position
in Orissa, T do not know what the ulitity
will be of discussing more and more about
power generation in Orissa.

Gandhiji said that we shoukd take po-
wer to every village. I do not know, after
25 years of freedom, how far we have
been successful, because in Orissa hardly
a little more thtan 5000 villages have heem
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electrified. Gandhiji further wanled that
the tribal areas and Sc‘lledllled Caste areas
should be electrified, because without po-
wer, we canmot improve agriculture, we
cannot have more agricultural production,
and without power, the country cannot
prosper. 1 have travelled hundreds and
hundreds of miles in tribal areas; ,parti-
cularly nine districts out of 13- districts in
Orissa are tribal ditricts. Hardly there is
any power in those States.. Look at the
sad fate of millions of tribal people in
our State who have almost lost confi-
dence in the scheme of power gengration.

Since you have limited this discussion
only to half an hour, I shall deal with
only one point and then conclude my
speech. There is now talk of a thermal
plant in Talcher in Orissa, For this ther-
mal power plant, a few consulting engi-
neers have submitted their tenders. I un-
derstand that three firms or parties have
submitted their tenders. One firm which
is in Delhi has quoted a little more than
Rs. 33.63 lakhs. There is another firm
in Calcutta which works in the name of
Kuljian Corporation, an _internationally
defamed organisation, because only a few
months ago, when the house of one Mr.
Bhattacharjee of Calcutta was searched,
currency notes worth lakhs of rupees
were discovered from his house, ulti-
mately pertaining to some black deal
with Kuljian Corpotation of America his
was what had come out in the papers.

SHRI M. RAM GOPAL REDDY (Ni-
zamabad): What had happened to that cur-
rency? ’

SHRI SHYAM SUNDER MOHAPA-
TRA: We understand that it was confis-
cated by the CBI.

The third party is the Tatas. I submit
that a lot of conspiracy is going on now
among the engineers, to give it probably
to the highest bidder. They are entering
into some oonspiracy with some consulting
engineers. .

The hon. Minister who is here, and who
is one of the greatest exponents of power
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production must go into the details and
not rely on the officers of the Orissa State
Electricity Board, so that the minimum ten-
derer and these who have experience in
power- generation particularly in thermak
power generation get this opportunity to
help the cause of Orissa.

30z

16 His,

SHRI P. K. DEO (Kalahandi): I do not
think any persuasion would be required to
support "this Resolwtion. This is a good
Resolution. Rather I would require more
funds to be provided for the State Elec-
tricity Board, taking into consideration the
backwardness of the region in the matter
of rural electrification.

In this regard, I would like 1o point qut
that Orissa is.one of the States in the
country which is backward in regard to
gl ctrification of villages. There are 46,616
vuliages out of which only 6,000 have
been electrified upto March 1973, repre-
senting a coverage of 13 per cent against
the all-India average of 24 per ceat. Im
spite of this state of affairs, the perform-
ance of the Orissa State Electricity Board
is far from satisfactory. I quote from a
note on the activities of the different de-
partments of the Government of Orissa
during President’s rule (page 5):

“In the current year, 1973-74, the tar-
get for electrification of rural vil-
lages is 3,000 against which only
80 villages have been electrified
upto the end of May, 1973".

This is not a satisfactory state of affairs.
We expect that there should be more zeal
and more muscle added to the implemen-

tation of the programme of rural electrifi-
cation.

In this connection, I would echo the
sentiments of Shri Jaganmath Rao  that
even though the Balimela power house is
going to be commissioned—and the Prime
Minister is going to inaugurate it—there
is no transmission line. So all the power
generated there will go waste. On the
other hand, I find that even though it is
a joint venture with Andhra Pradesh,
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"Andhra Pradesh hab not p&idli&sh&rE but
will be the beneficiaty becamse it has al-
ready constructed {ransmision-lines, an
entire network of them.

In this regard, 1 would like to state that
even though there are transmission lines in
the other areas, because of the bad maim-
tainance, there has been constant failure
of electricity in most districts. For some
reason or oOther, I do not know what,

-every Sunday-there is falure for mearly 12

hours. 1 do not know what justification
Dr. Rao can give for that.

If you look into the tariff rates for elec-
tricity in various States, that in Orissa iv
the highest. .As fer the bencfit to the va-
rious areas of the State, even though the
makimum electricity is generated ‘in  the
Hirakud dam, most of the subd-divisional
beadquarters of the Sambalpur district do
not get the benefit of thjs hydel power like
Raira Khol. They have to pay tariff on
the basis of diesel generated power.

Take the case of the Hirakud project.
The high tension line passes over the sub-
divisional headquarters like Raira Khol,
but they de not get the benefit. On the
other hand, in the coastal areas, every
little pan-shop has been electrified,

Taking into consideration all these fac-
tors, 1 had submitted previously, and I
reiterate now in front of Dr. Rao that
they should give clearance to the Indra-
vati Hydroelectric project which penerates
600 mW of electricity and will irrigate
2 1/2 lakh acres of chronically dought-
affected areas. 1 cannot understand why
he should plead that the matter is sub
judice in the Krishna-Godavari dispute.
The Bodh Ghat project of Madhya Pra-
desh in the same Indravati valley has al-
ready been admitted in the Fifth Plan of
Madhya Pradesh.

Taking into comsideration all these fac-
tors. the rural electrificatior programme
cannot progress unless we take up and
fully utilise the irrigation potential of the
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State; amd more particulatly Dr. Rao

will tell you that Imdravati project is a
cheap project and we may be able to
generate electricity at very cheap rates
1o serve the needs of the people. Hira-
kud dam is getting silted, and the span
of life of that dam iy getting shorteced
as per the analysis of the sediment Vula
5.4 per cent of the tota] storage capacity
or 19.1 per cemt of the dead storage ca-
pacity has been lost during the period
1957—1971, becawse this is an . inter-
State river and im the upper. reaches in
M.P. sufficicnt anti-soil erosion work has
not been dome. Similarly is the Machkund
project also. Befere any hydro-electric
project is taken up in the basin of thess
rivers, there should be proper cantour
bunding tree planting and soil copserva-
tion work and the programme would then
only be snccessful.” High priority should
be given to rural electrification. If you
compare the statistics of energised pumps
in West Pengal and Orissa with the rest
of the country, the mtmbers are the low-
est. In Tamil Nadu the number is
2,42,189; im Mabarashtra it is 1,72,000,
but in Orissa it is 1800 and in West
Bengal it is 5811. People ure not utilis-
ing this energy te: pump  underground
water, becawse the Government |is not
clear in its mind regarding the ceiling to
be fixed in the land reform programme.
They must make a distinction between
land that is to be irrigated from Govern-
ment sources and land to be irrigated
from private sources. With these remarks
I conclude and I request Dr. K. L. Rao
to expedite the programme.

SHRI CHINTAMANI PANIGRAHI
(Bhub ar): I welcome the resolution
moved by Dr. K. L. Rao. The Electrici-
ty Board has undertaken a vast program-
me of rural electrification work. The
Electricity Board has now incurred a loan
of Rs. 61 crores from all sources. Rs.
14 crores remained to be utilised to make
a total of Rs. 75 crores. With such a
programme of electrification, T was think-
ing that Dr. Rad would have asked for
atleast Rs. 100 crores so that they could
have kept a margin of Rs. 35 to Rs. 40
crores for the coming vear.
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The tempo of clecmﬁcauon has very
much slowed dowd from Marck, 1973.
‘Only 80 villages have been electrified up-
to May this year. For 1973-74 their tar-
get was 3,000 villages. They cannot
make wp this targef, because it will be
difficult. For the Fifth Five Year Plan
the programme is to electrify 3000 villa-
gés every year. It is a good pro;rarnmc
But ‘the way the Eleclrlcltv Board  is
thoving, it will mct ‘Be able to comn'e
this pm;rammc Dr. Rao FRas taken keen
interkst in rura1 électrification promm-
med and when’ Orlisa wis lagging behind,
he ‘was impressing upon the Orissa Gov-
‘ernment for the 'lakt two years to speed up
that programme, He should impress upon
the State Flectricity Board that the work
should be comple:ea

Recently 1 lnd gone 1o SOome ar:as.
There are villages with more than 3,000,
4000 or 3000 population. There are cer--
tain villages which are having a popula-
tion of .a few hundreds which are electri-
fied while thers are many -vilkiges with
a population of 5,000 or 3,000 -which
have not beem -elestrified. For imstance,
from Saranksl to Darpanarayanpur there
are more than-ten viltages with a popu-
lation of more tham 2,000. All these vil-
lages have not been electrified Near
Bhubaneswar many big -
Madanpur and Paikrapur have -not been
electrified. I do not know whether smal-
fer villages have been taken up to show

in the enumeration that they have elec-
trified so many thousasds of villages. For
instance, in one village I found that for
the last three months the electric poles
and lines are there but connection has
not been given. Perhaps they are coun-
ting these villages alsp as those which
have been electrified. I can give a spe-
cific instance. In one village, Baulasahi,
even though the electric poles and lines
are there for the last six months, elec-
tric connection has not been given so
far. These difficulties should be removed
so that the Electricity Board, which has
a large programm: of expansion, can
reach its target. With these words, T sup-
port the Resolution.

=t 7y famd (ai=T) @ 3 wEE
H &9 & FIC 99 FO FT A F2IAT

villages- like
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g IO T qgTar W £ THET Ar
¥ warg wm g Afew 25 wE A
T §H. ATAT & | THT qg TATT A4
Foqet o wrorar F qfmmaw g &
™ 8—9 OF ¥ g3 7 F@ar A7 ©
# W g~ & 5 & afear g §, w1
wE gfec @ 2, T T A an
;R FT AT ARG )

., W9 ST § R faseiE & s
W H A w a T g A
giwwoe & g ¥ o I A1, WY
afaeirerar Y, 9g 79 faegw @ @
Ll §

xro Weivw (avad zferor) AWy

ar % ?

sft wg ferrlr: 32 o 32 fa i Fmewy

7 fget 7t AT & | & A A §
oY @ 37 § | W9 ST AT fgE v
&1 g ot HIS H are

I A T AR I aew
FT Gt =feq ArEt wE ¥ 7w § w9
21 26 A1 ¥ A1 FIF 16 TFTT qr9Y
#1 fasreiiF o T %7 a0 & 9T 0F g1
Hos qfove A ¥afiscaw g &
ST AETOATAT F a7 H ZHAT GizT-
FNFE R WFICAAH 55
A€l FgM & AT 26 AT F T FAT0
Fnfem g, ag & ST A

gardt e w9 T g o
™ § gy e ar fF faseimor &
FTT 9% TfT &7 ZTT FLIT AT ATFAT
a1 foe ot # w1 gfawT T afgs o7
gy & g fagdiwo ot gw & Fv
aFa £ WX 48 A qfewr dTm Fr
THTETIA F7 BRS 2| AfEA T owy
& o7 7 & g 7T A frwTer 5
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[+ g ot |
% miew Pt & fer B #Y
srafaear ¢, a9gar & ag A0 9Aw
T @1 AT & avad A fram fad
TR #Y T A | T A

AT 39 FT GF g AT § | IEHT
Tt T g ? vk § = et
M, i T AR @ gdm,
S B I (feTwrwr) &
faoreiron & @aaw H a9 @ §
A9 R IR G 3 3 ? F oA
SafeT FaR daw w®§ .

MR. CHAIRMAN: I can understand
giving an example. But I cannot
understand how the twin city of
Bombay is connected with this. There-

fore, don't dwell on it Speak ori the
Resolution itself.

it wg el & Weiregem o & A
WEl #IT K WEe T WE
AR § 5 T sfaw Arsmms
# fomr it 1 ey 3+ arfgg o=
F1 7G4 s @ &, F 1 arar
gy w@ @ o R T e
et T & | s § §
a1 g FET T2 |

T & faoeieanr sl &
fow afs & gd 2 1 T SaTRT W Y
aF F W FAT T w7 ga A
1 39 IAHT qA FAAA FE |

weafafras vam & fag @ o
Tgq @l 2T ¥ fawdr &7 § 1 s€Er
F fregm &1 |are §Id g T HAT
wgey s 3 fE sy F feamt
1 q9 Fwdt T 9T fawelr & s ?
arg & Y oy FRE A g fE
41 g FUT @9 § 48 Fr@ qfewr
dT8  FY TAES AT AT wFAT R,
sH A FE ¥ s a ! fave gfeime
W A & qe freew & fao
T Q1T faT FreET A aArs ey
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mﬁqnmﬁgﬂm ; ww Wt
som | ¥fy favm & fau o am-
#rq AT aET AR )

™ faAl & & gro faseit  #
2 W T SO S WY & oF Faer
B eft o & qT qT W IR FE y
Fqo far ar 5 waer g oSy F
37 sfgwe 910 grfr & 1 T fat w5
oY T wefr wElETw FT owS g
FEET @1 vedfa W & e
agt A T @ wEer §

wrer faset w1 A TEAT g
FOF AT I Az & fF faoet &
M fifac g, P s & v &
gg w1EAT & & wr S A g
§ o srew oefafrge § we wo
Tqo & @M §, 7 TaT A 7T AY § A}
g A S dwfere § o R
IR FYFT A & | T g9 e

Y omfg ARt E ) A w A A

11 & qawr e e 9w g s
AT ¥ HHC FAA, I T faorr
FT U aga 91 G%e T FAMTH FT
ZETTT [ I9g T TaT g ATATE WK
afy ALFT T forwraal F1 T FE F7
qary TG Fo at ferfa i @t
FIFAY | doTE & WA B WY I |
] WET G 0F AT oA
& foma e fafeeT @ir @
¥, THfMC S99 go &1 AW IaE
faars #rEard o F1 T9W gEn
(ZzTwiv) w< a7 feoam o &
IR ;AT | AfEw qEr § HAT W=
foma A At ag AmET @ge TR
gy o & | gafag & g g 3w
Fzq %1, 91 fagew «w & A€
qOTEA § AR fFAT WY, TS fAg
dr3g w1 afgwr faom &1 | anfto
faweftecor & @ H S SwE @0
g, SEET g @t § s § afew
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graara ¥ og +fv Fgar wrgar g 5 o
wH T T g ag AT g, WO
2

THE MINISTER OF IRRIGATION
AND POWER (DR. K. L. RAO); I must
thank the hon. members for- the useful
_suggestions that they have made in a very
short time. One of the important points
that the hon. members have stressed is
that the loan should have been Rs. 100
crores. 1 entirely agree with them. But
the Orissa Government has made their
own calculations and has asked for Rs.
75 crores.

Mr. Madhu Limaye was asking, ‘what
would you do with this money?. He
used a strong language in Hindi. Actu-
.ally, Sir, this money is not going to fin-
ance everything. It is to act as a sort
of ways and means every year. Loans
are taken from the open market. from
the LIC. and from the Rural Electrifi-
cation Corporation. And they have got
their terms of repayment. If the terms
of a loan say, for instance, that it should
be returned at the end of seven years,
then it has to be returned. It is mot
as if the money is there as the main
capital. It is a sort of assitance for the
expense of that year. So, the hon.
Member was not correct when he thought
that this was all the money that was
available. On the other hand, Orissa is
going to embark, in the Fifth Plan, on
a power programme to the extent of
Rs. 200 crores. They have spent in the
Fourth Plan Rs. 88 crores and they are
going to double that expenditure. They
have got a good programme, doubling
their generation and putting a large num-
ber of transmission lines. What Orissa
wants is more tranimission lines because
the area is vast. There the power gene-

SRAVANA 31, 1895 (SAKA) for Orissa State Elec- 310

tricity Board (Res.)

the other hand, we give the highest pri-
ority to . this line, Talcher to Mohapa
has  been completed for 200 kms. We
are already using that line. It is a double
circuit, 220 kw, capable of carrying a
very heavy amount of load because Ba-
limela will have a heavy amount of pow-
er generation and Talcher will also have
power generation. These two going to be
conmected.

Mohana to Tiruvella  is nearing com-
pletion. It is practicaly complete—about
110 kms. -

Tiruvelta to Balimela is under comns-
truction and we expect to complete it in
six momnths,

So, ws are fully alive to the needs of
Orissa. As I said, in the case of Orissa,
the main trouble is that the number of
tranmission lines is rather behind. That
is why, in the Fifth Plan, we are going
to spend quite a good part of money on
transmission lines. On generation if we
are going to spend Rs. 90 crores, on
transmission lines we will be spending
a much as Ra. 70 crores in the Fifth
Plan. The hon. Member must feel as-
sured that the power will be completely.
used up. In the Fifth Plan we are going
to double the power generation capacity.
The present generation of power in Orissa
is about 560 magawatts, and we are go-
ing to double that up in the Fifth Plan
1 wish every prosperity to Orissa through
this programme.

My hon. friend was asking about some
representation by some employees of the
Electricity Council. I have already writ-
ten to the Governor about it. I hope,
necessary action will be taken.

Mr. Mahapatra found fault with the
Ministry of Irrigation and Power, hold-

ration is done at two ends. one is Balimel
and the other is Talcher, so that they re-

quire # lot of transmission lines. Mr.
Jagannath Rao was not well informed
when he thought that to the Belimela

transmission line we were not attaching
jmportance and so on. It is mot so. On

ing it responsible for the backwardness of
Orissa. As a Minister, what can you do
here? The States are entirely indepen-
dent, autonomous. During the President's
rule, in six months, you casnot change
the whole picture of the State. I am
very sorry that Orissa is backward in



311 Loan amount AUGUST 22, 1978 For Orissa State Elec- 31z
' ’ tricity Board (Res.)
[Dr. K. L. Rao) of the very big projects. Its main ad-

respect of power utilisation while it has
gotl power; it is not that it has no power;
it has sufficient power like Madhya Pra-
desh; it has as much power as Madhya
Pradesh has......

SHRI P. K. DEO: Then give clearance
to the various projects.

DR. K. L. RAO: As I said, Orissa
does not have enough transmission lines,
That is why, power is not available in
various areas. (Interruptions). Actually
the Rural Electrification , Corporation and
others were trying to ﬁnmcc as much as
possible for tr ion line. Wehavs
gone out of the way and sam:tlonnd pro-
jects for transmission lipgs. So, we are
fully aware of that point.

Mr. Patnaik has said that village elec-
trification has gome down. Village elec-
trification is picking up very well in
Orissa in the recent nm_es Nearly 7300
villages have been electrified so far, and
there is a plan to electrify 3000 villages
every year in the Fifth Year Plan. He
says that the tempo has gone down.

T will write to the Governor immediate-
Iy to see that the programme is not slow-
ed down but, on the other hand, it is
accelerated. If anything, we want to elec-
trify more villages.

With regard to the pump sets, in Orissa
the total number of pump sets electrified
is only 2100 whereas in the whole coun-
try -there is a total of 22 lakhs pump
sets. In a State like Tamil Nadu, there
are more than 6 lakhs pump sets. So, it
is not that anvbody has donme this. It is
for the local people to take more interest
and Orissa has a large amount of poten-
tial of wvnderground water. Orissa and
West Bengal are two States where these
pumps sets have not come up as expected
and that is the main idea of additional fin-
ancing of the Rural Electrification Pro-
gramme, that is to remove this imba-
lance. All these pumps have been work-
ing in the drought-affected areas. Then,

reparding Indravati project, this is one

“ing and that means dehay.

vantage is that not only it will generate’
power but it will irrigate 3-1/2 lakhs of
land in the chronically drought areas of
Kalahandi. 1 am fully aware of it. But
there are some -limitations for us. The
difficulty is that having constituted a tri-
bunal we, have got to wait for. their find-
I am trying
to sec whether we can get any clearance
from the ¢oncerned Chict Ministers snd
if these - Chief - Ministars -agree to- thm;
there will be no difficulty.

SHRI P. K. DEO: How did the Gov-
ernment give clearance to the Bodhghat
project in Madhya Pradesh?

DR. K. L. RAO: It is what exactly ¥
am going to say. That project has not
yet been cleared. But, there, the water
is put back in the same river. But Indra-
vati project is not like that. In the case
of Indravati we construct a dam and di-
vert the water into anather wvalley. It
does not go into the same river.

At the same time, hon Member, Mr.
Deo has been demanding and very right-
ly too, that this project should be taken
up and I think it is high time that we
do something. But do not abuse me for
that. The Chief Ministers are involved
in this. ..

SHR] P. K. DEO: In Andhra Pradesh
also there is President's Rule.

DR. K. L. RAO; If the Chief Mini-
sters agree. then it need not go to the
Tribunal and we nesd not bother about
the  Tribunal....(Interruptions),  Any
way I will try to do my best in that con-
nection.

SHRI P. K. DEQ: There are no Chief
Ministers now.

DR. K. L. RAO: Thes: are the various
points the hon. Members have mentioned.

Another point hon. Member, Shri Pa-
migrahi mentioned was that there are wil-
lages with a population of 2000—4000
which have no electricity. Tt is very sad
and our policy is that by the end of the
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Fifth Ptan, all villages with a population
of more than a thousand will be electri-
fied. 1 will draw the attention of the
Governor to this and request that elec-
trification of the villages is expedited.

I thank the hon. Members for their
support to this resolution and [ request
that this resolu‘tlon bc buoed

w’tmﬂ AT ilﬁr iﬁs
a@rfmmg,mntwm

ﬂm &7
MR. CHAIRMAN: Now, the question
is: o

“WHEREAS in pursuance of sub-sec-
tion (3) of section 65 of the Elec-
tricity” (Supply) Act, 1948 (54 of
1948), the Government of Orissa
has, with the approval of the
Orissa Legislative Assembly, fix-
ed under potification No. EL.IV-
17/71-19127 dated 2nd  July,
1971, the maximum amount as
rupees fifty crores for the pur-
poses of sub-section (1) of the
said section 635 with effect from
the 2nd July, 1971;

AND WHEREAS the Government of
QOrissa proposes to raise the
aforesaid maximum amount to
rupees seventy-five crores;

AND WHEREAS the Orissa Legisla-
tive Assembly has been dissolved:

AND WHEREAS under the Procla-
mation dated 3rd March., 1973,
issued by the Presideat under arti-
cle 356 of the Constitution, the
powers of the State Legistlature
are exercisable by Parliament;

NOW THEREFORE, it is hereby re-
solved that Lok Sabha do accord
approval to the proposal of the
Government of Orissa to  fix,
under sub-section (3) of section
65 of the Electricity (Supply)
Act, 1948 (54 of 1948), the
maximum amount as  rupees
seventy-five crores which  the
Orissa State Electricity Board

SRAVANA 31,

D.5.G. (Rly.),
.. 1973-74
may at any time have on loan
under sub-section (1) of the
said section 65

The .motion was adopled
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16.29 hrs.

SUPPLEMENTARY ,DEMANDS* FOR
GRANTS {RATLWAYS) 1973-74

MR. CHAIRMAN: Now, we go to the
next item—Supplementary Demands for
Grants (Railways).

Demanp No. 2.—Miscellaneous  Expen-
diture.

MR. CI'MIRMA'N Motion moved:

“Tha; & Supplementnry sum not ex-
ceedmg Rs. 6,000 be grented
to the President to defray the
charges which will come in
course of payment d‘om the
year ending the 31st day of
March, 1974, in respect of ‘Mis-
cellarieous Expenditure’.”

Demanp No, 14 —Construction of New
Lines—Capital and Depreciation Reserve
Fund.

MR. CHAIRMAN: Motion moved:

“That a Supplementary sum not ex-
ceeding Rs. 7,000 be granted to-

the President to defray the
charges which will come In
course of payment during the
year ending the 31st day of

March. 1974, in respect of ‘Con-
struction of New Lines—Capital
‘and Depreciation Reserve
Fund'”

15—0pen Line Works—
Reserve Fund and

Demanp No.
Capital, Depreciation
Development Fund.

MR. CHAIRMAN: Motion moved:

“That a Supplementary sum not ex-
ceeding Rs. 5,000 be granted to
the President to defray the
charges which will come in
course of payment during the
year ending th: 31st day of

*Moved wnh :he recommendation of the president.



